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PETI TI ONER
SUPREME COURT LEGAL Al D COW TTEE

Vs.

RESPONDENT:
UNION CF I NDIA & ORS

DATE OF JUDGVENTO5/ 09/ 1989

BENCH

M SRA RANGNATH

BENCH

M SRA RANGNATH
VENKATACHALLI AH, M N. (J)

Cl TATI ON
1989 AIR 1278 1989 SCR (2) 60
1989 SCC (2) 325 JT 1989 (1) 549

1989 SCALE (1) 651

ACT:

Juvenile Justice Act, 1986: Sections 2(e)(h), 53 and
62--Setting up of Advisory Boards for inplenentation of
Act----Directions---Ilssued.

HEADNOTE:

In a public interest application filed under Article 32
of the Constitution for enforcement of = fundanental rights
under Articles 14 and 21 of the Constitution being denied to
the hundreds of juvenile delinquents, all over the country,
the Supreme Court had issued directions fromtine to tine.

I ssuing further directions in the matter, this Court,

HELD: For the present the Advisory Board in terns of the
provision of the schenme for facilitating the nonitoring of
the inplenentation of the Act should be set up at" the State
| evel and steps at the District |evel may be deferred. [35F]

Each of the States, including the State of" Jammu &
Kashmr to which the scheme would apply, by its consent,” is
directed to set wup its Advisory Board in terns of the
schene. The total nunber of the Advisory Boards should not
be bel ow 15 and not above 20. The State Governnent _should
indicate as to who would be the Chairman and Secretary
respectively of the Board. Such Comm ttee shoul d be set up
within six weeks and report of conpliance filed wth the
Registry of this Court within eight weeks. The first neeting
of the Board should be within four weeks of its constitution
and every such Board should send its first proceeding to the
Regi stry, [35F, H, 36A-B]

JUDGVENT:
ORIG NAL JURISDICTION: Wit Petition (Crl.) No. 145 1 of
1985.
(Under Article 32 of the Constitution of India).
R K. Jain and R K Bhatt for the Petitioner
35

Kapi|l Sibal, Anil D. Singh, V.C WMhajan, A S. Nanbiar,
Sal man Khurshi d, Gopal Singh, Ms. K. Jaiswal, Ms. S. Janani
Ms. A. Subhashini, Ms. Indira Sawhney, Ms. Urnila. Kapoor
A.S. Bhasme, A M Khanwilkar, K R Nanmbiar, J.R Das,
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D. K Sinha, D. Bhandari, Y.P. Rao, S.K Agnihotri, P.K
Manohar, M Veerappa, R K Mhta, KRR Nanbiar, B.D
Sharma, K. Vasdev, D.N. Mikharjee, MP. Jha, T.V.S.N. Chari,
Mahabir Singh, MN. Shroff, A Subba Rao, R S. Sodhi, K
Rankumar, S.K. Bhattacharya, L.R Singh, A K Sanghi, CV.S.
Rao, R Venkataramani, Probir Choudhary, T.V.S. Krishna-
nmurthy, S. Vasudevan, D.R K Reddy, K J. Rao and U N  Singh
for the Respondents.

The following Order of the Court was delivered:

ORDER

It is stated by counsel appearing for the States includ-
ing that of Nagaland that affidavits as directed have been
filed. M. Jain appearing in support of the wit petition
has asked for a direction to the State to set up Advisory
Boards both at the State and the District |levels, as contem
plated in the scheme so that inplenmentation of the various
provi sions of the Act can be facilitated.

We ~are of the viewthat for the present the Board in
terns of the provision of the schene should be set up at the
State level and steps at the District |evel may be deferred
for the present.

Each of the States including the State of Jammu & Kash-
mr to which the scheme woul'd apply though not under the Act
in viewof its consent, is directed to set up its Advisory
Board in terns of the schene. Inplenmentation of the Act
woul d be convenient if in the Board to be set up the Mnis-
ters of Law and Social or Children’s Wl fare, as the case
may be, the Secretary to Governnent in the relevant Depart-
ment, the Head of the Police Establishment (Director Genera
or the Inspector Ceneral, as the case nmay be), the Head of
the Health Directorate, tw nenbers of the Bar w th appro-
priate aptitude, an acknow edge | ady social worker, a Menber
of Parlianment and a Menber of the State Legislature, one or
two social workers of .acknow edged repute preferably con-
nected with children’s rehabilitation activity are included.
It would be open to the State Government to nmake snal
vari ati ons dependi ng upon the requirenents of any particul ar
State. The total nunber of the Advisory Boards shoul d not be
below 15 and not above 20. The  State Governnent shoul d
i ndi cate
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as to who would be the Chairman and Secretary respectively
of the Board. Such Committee should be set up wthin six
weeks fromtoday and report of conpliance shah be filed with
the Registry of this Court within eight weeks. = The first
nmeeting of the Board should be within four —weeks of its
constitution and every such Board is directed to send its
first proceeding to the Registry.

N. P. V-
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